Counsel for the Respondents

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
ORIGINAL APPLICATION ND.1304/95
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OATE GOF ORDER _: 27-03-1998,
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Between 3=
Dr .5.R.Gurumukhi

oo Applicant
And '

1. The Union of I _dia, rsp. by
The Secretary, /o Labour
Shramshakthi Bhavan,

Rafi Marg, New Delni.

2, The Yirector Generai/loint Secretary,
Dte. Gan of Employment & Training,
M/o Labour, Shramshakti Bhavan,

Rafi Marg, New Delhi.

3. The Director, Advanced Training
Ingtitute, Vidhyanagar, Hyderabad.

4, Mr.C.N.Bisguas

see Respondenté

Counsel for tha Applicant : Shri S.Ramakrishna Rao

shri N.R.Devasraj, Sr.CGSC

CORAM:
THE HON‘GLE SHRI R.RANGARAJAN mahasn (A)
THE HON'BLE SHRI B.S.JAI PARAME SHUAR  : JEMBER  (J)
.(Brdef per Han'ble Shri R.Rangara jan, Mambar (A} ).
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Heard Sri S.Ramakrishna Rao, éuunsel for the applicant and

Sri N.R.Devaraj, standing counsal for the respondents.

2. This 0.A. is fPiledg for sstting aside the impugned punish-
ment ordar No.A.19019/5/94/Admn.1/479 dt.15-11-94 (Annaxure A=-1

to the OA) uhereby the period of dies non is not counted as duty

e anR R S

; for tha_purﬁagggb? increment, leave and pension declaring it s =

arbitrary, frivolous, unuerrented and in violation of the principles

= Ah

of natural justice.

3. ‘When this 0.A. was taken today for hearing, learned counsel

for the respondents produced letter No.1/SRG/LTC/94/526 dt.4-3-98

i
b

addressed to him by Resgpondent No.3., The operative portion of ths
letter reads as fodlows :-

Shri Gurumukhi represented to DGET Headquarters
against this decision and DGET vide letter dt.23-2-96 took
a-sympathetic view and treated the period fraom 10-10-94 to

] 21-10-94 as leave and informed the Director, A.T.I.,

' Vidyanagar, Hyderabad, to reguiate the period accordingly.
0 Thus the period was treated as on leavé and the LIC claim
which was earlier dissllowed waes silowed in view of the
decision taken by the spellate authority. Adcordingly a
sum of Rs+2,384/- paid to him vide 0D No.014786 dt.19-9-96.
| | In short, the LTC claim of Shri S.R.Gurumukhi, against an
4 ' advsance of %.TB;QDU/-‘uas settled as follows i~

LA i
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LTC for fPamily members paid on
23-11-94 Lo LY “e e %-7,152-00

LIC for self paid on 19=9=8f( ioo sas e %02,384-00
M- (Jith phé above, the entire gmount of LTC i.e., towards
advance and admissibility of the claim was sattled.
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4. in view of the above decision of the respondents, the
0.A. has becuma infructuous, Accordingly neo order are necessary.
No order as to costas. (The letter Nao.1/SRG/LTC/94/526 dt.4-3-98

is taken on fecord).

8. 5. JAI-FARAME SHUAR) (R.RANGARAJAN)
”’,//’qgﬁgmber (3) Member (A)
D - %‘W@
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Dicfatad in Open Court,
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Copy to: f

1. The Secratary, Min.of Labour, Shrama Shakthl Bhavan,
Rafi Marg, New Delhi,

|
2, The Dirsctor Generak/Joint Secratary,
Dte.Gen. of Employmant "% Training,

Min,of Labour, Shrama Shakthi Bhavan, ’
Rafi Marg, New Delhi,’

3. Tha Dirsctor, Advanced Tralnlngx Instztuta.
Vidyanragar, Hyderabad,

' i
4, One copy to Mr.S5.Ramakrishna Ha:,Adupcete,CRT Hyderabad,

5. 0One copy to Mr.N.R.Devraj,Sr.CGSC, CAT Hydafabad.
6. One copy to D, R(A),CAT Hyderabad.
7. One duplicate copy, . |
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
- . HYDERA 3A0 BENCH HYDERABAD
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THE HON'BLE SHRI R.AANGARAJAN ¢ M(A)
AND
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THE HONTBLE SHRI B. 5 JAI PARANES§ WMAR
_ o Mo(2
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ORDER/ JURGMENT !

M.A/R.A/C.P,.NO.
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